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NEW DELHI | SATURDAY,13)une2026 Business Standard

PUBLIC NOTICE

Notice is hereby given that the following Share Centificates for 75 Equity Shares of Rs, 10/-
(Rupee ten only) each with Folio No. 85647 of Nestle India Limited, having its registered
office at 100/101, World Trade Centre, Barakhamba Lane, , New Delhi, Delhi, 110001
regislered in the name of ANWARHUSSAIN M KHERANI & AZIZ A KHERANI have been
lost. We ANWARHUSSAIN MOHAMEDALI KHERANI & AZIZ A KHERANI has applied to
the company for issue duplicate certificate. Any person who has any daim in respect of
the said shares certificate should lodge such claim with the company within in 15 days of
the publication of this notice.

Mame of the Company | FolioNo. No. of shares Security Distinctive Nos.
held Certificate No From - To
NESTLE INDIALIMITED| 85647 | 50 shares of Face 605915 61499206 -
Value 10/ 61499285
NESTLE INDIA LIMITED| 85647 | 25 shares of Face 892089 93680862 -
Value 710/~ 93680886
Date: 13-06-2026 ANWARHUSSAIN MOHAMEDALI KHERANI
Place : Delhi AZIZ AKHERANI

GOVERNMENT OF MEGHALAYA

DIRECTORATE OF SPORTS AND YOUTH AFFAIRS
J. N. SPORTS COMPLEX, POLO GROUND, SHILLONG

Open Tender Enquiry for Selection of Agency for Development
and Management of Social Media Activities and Public Relations
for Directorate of Sports & Youth Affairs, Meghalaya has been
floated by Directorate of Sports and Youth Affairs, Government
of Meghalaya on the Meghalaya e-procurement portal vide
Tender ID 2026_DSYA_2013_1. Eligible firms/ agencies/
organizations may submit their bids in the prescribed formaton the
https://meghalayatenders.gov.in/nicgep/app portal ONLY as
per date, time and instructions mentioned in data sheet.

MIPR No.: 799 Sa/- Director
Dated: 12-06-2026 Sports & Youth Affiars, Meghalaya, Shillong

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI
CP (CAA) No. 29 {PB) of 2026
Connecled with
CA (CAA) No. 11(PB) of 2026
In the matter of the Companies Act, 2013

And
In the matter of Section 230 (1) and 232 of the Companies Act, 2013 and|
ies (C: I and Rules, 2016

In the matter of
And
In the matter of Scheme of Amalgamation of:
SERVICES PRIVATE LIMITED

1.

CIN : UT4890DL1866PTC014538

Having its Registered Office at 5, Green Avenue, Vasant Kunj, New Delhi
110070, Email id : team@karmalakelands com

PAN : AAACKDO015C Transferor Company No.1
2. RAJGUL SERVICES PRIVATE LIMITED

CIN : UT4110DL1996PTC081832

Having its Registered Office at 5. Green Avenue, Vasant Kunj, New Delhi
110070, Email id : team@karmalakelands com

PAN : AAACRSI00M Transferer Company No.2

Having its Registered Office at 5, Green Avenue, Vasant Kunj, New Delhil
110070, Email id : team@kamalakelands com
PAN : AACCKD480H Transferee Company
NOTICE OF PETITION
A petition under Section 230 read with Section 232 of the Companies Act,|
2013 for obtaining sanction of the Hon'ble Company Law Tribunal,
, New Delhi to a Sche i

Eerv-ces Private Limited i.& Applicant / Transferor Company No. 1 And
Rajqul Services Private Limited | 0. Applicant ! Transferor Company No. 2
With Karma Lakelands Private Limited Applicanti Transferee Company was
presented by the pettionars above named and was admitied on the 18"
day of May 2026 and the said pelition is fixed for hearing befora the|
Hgg':letompany Law Tribunal, Principal Bench, New Delhi on the 2° Juty'
2026.

Any person desireus lo supporl or appase the said petition should send
notice of his intention signed by him or his Advocate with his nama and|
address of the Advocate fo the petitioner's Advocate nal later than 5 days|
before the date fixed for hearing of the petition. Where he seeks to|
loppose the petition, the grounds of opposition or a copy of the affidavit|
shall be furnished with such notice. A copy of the petition will be fumished|

e-Procurement (very Short Tender Notice)
Letter of Invitation (LOI) No.-01/2026-27
onal Compet B Two Bid System
e-Tender Ref No:— RCD/FSD /AP/ RAN;IH- -27  Dated 11.06.2026
Consultancy services for preparation of
Detailed project report for construction of
Cycle-Track, Foothpath, Green Verge, Solar
Light with Solar roof along the service road
on both sides of the Ring Road Ranchi , in
| the state of Jharkhand.

Name Of Work

2 | Tentative Length 40.00 km
3 | Period of Completion | 30 Days
|| of Work |
4 | Costof Tender Cost of Tender Document :- Rs 10,000~
Document & (Rupees Ten Thousand) (Non-Refundable)

Eamest Money Deposit | through online mode only.

MD) EMD :- Rs- 50,000/ (Rupees Fifty thousand
) through online mode only,
As per the Departmental Letter no.-4652(S)
dated 06.10.2023, cost of tender document
and Earnest Money Deposit will be received
in online mode only through e-procurement
portal (https://jharkhandtenders.gov.in )
by Internet banking/ NEFT/ RTGS facility as
per Standard Operating Procedure (SOP)
issued by Information Technology & e-
Governance Department, Government of
Jharkhand vide letter no- 120 dated
03.10.2023.
e-tendering (http://jharkhandtenders.gov.in)

5 Mode of Bid

Ddl e/Time of
Publication of Tender
on Website

15.06.2026,17:00 PM

22.06.2026,n0t later than 16:00 hrs

at 16:30

Advance PIan%ung RCD, Ranchi. Mobile
1 No-B051090751

Note-:Only e-Tender shall be accepted.

PR 382221 (Road) 26-27 (D)

Exeauive Eng

eld S vision AP
Road Construction Drplnmtnt Ranchi

by the to any person requiring the same on payment of the
prescribe charges for the same.

Ashish Middha|

Advocatel

Date : 06.06.2026
Place: New Delhi

Counsel For The Petitioners

1-859, Palam Vihar, Gurugram, Haryana-122017|
Mobile ; 9810057257

Enrolment No.: D-119/1981

cam

DEBTS RECOVERY TRIBUNAL, DEHRADUN
Government of India, Ministry of Finance,
(Department of Financial Services)
2nd Floor, Paras Tower, Mazra, Saharanpur Road,
Dehradun, UK. 248171
PUBLICATION NOTICE

IN 0.A. No. 616 OF 2025
Summons Under Sub-section (4) of Section 19 of The
Recovery of Debts and Bankruptey Act, 1993, Read With
Sub-rule (2A) Of Rule 5 of The Debt Recovery Tribunal
(procedure) Rules, 1993 as Amended From Time to Time)
Dy. No. 598/2026 Dated: 08.06.2026

\ Canara Bank VIs Mis Vishranti Resort & Ors.

0,

1. Mis Vishranti Resort through its proprietor Renu Rio Mahesh
General Store, Haridwar Road, Near Rampur Tiraha, Parai,
Muzaffamagar - 251001

2. Mrs. Renu Wio Mr. Parveen Kumar R/o H.No.- 219, Bhatauda,
Mansoorpur, Muzafamagar - 251001

3. Mr. Ajab Singh Sfo Mr. Sukhan Singh Rio Village Bhatuara,
Khatauli, Muzaffamagar, Uttar Pradesh 251201

Whereas the above named Applicant Bank has insituted OA
No. 616 of 2025 against you for recovery of debts of
Rs. 60,14,047.28/- in which Hon'ble Tribunal was pleased to
issue Summons/Notice Uls 19(4) of the Recovery of Debls
and Bankruptcy Act, 1993 and was listed before the Hon'ble
Presiding Officer on 26.05.2026.

Whereas, it has been shown lo the satisfaction of the Tribunal
that itis not possible to serve you in ordinary way, Therefore, this
notice is given by way of this publication directing you to
appear in person or through your duly authorized agent or legal
practitioner before the Tribunal on 13.08.2026 at 10:30 AM.
Further, you are required to show cause as to why the relief(s)
prayed for in OA should not be granted and to file reply, if any,
in your defence in a paper book form in sets and produce all
the documents and affidavits under which your defence or claim
for set off, counter claim, in this Tribunal personally or through
your duly authorized agent or legal practitioner within 30 days
from the date of the publication of this nofice,

Take notice that in case of default of your appearance on the
specified day and time before the Tribunal, the case shall be
heard and decided in your absence. Given under my hand and
seal of this Tribunal on this the 08th day of June, 2026.

Registrar

Debts Recovery Tribunal, Dehradun

PUBLIC NOTICE

0/- (Rupee ten only) &
Fchu No. KMF051735 of KOTAK MAHINDRA

applied to the company for issue duplicate certificate.

Nom:e is hereby given that the following Share Certificates for 500 Equity Shares of|
1000 Equity shares of Rs. 05/- (Rupee five only) each with

[ BANK LTD, having ils registered office al
2TBKC, C 27, G Block, Bandra Kurla Complex, Bandra (E), Mumbai, Maharashtra, TMif
400051 regislered inthe name of RAMAN KAPUR have been lost. | RAMAN KAPUR has
person who has any claim in

DAMI HOUSING FINANCE

(w punjab national bank

Branch: Hathras
City

the name you can BANK upon | |
Demand Notice Under Section 13(2) of SARFAESI Act.
Demand Notice Under Section 13(2) Of The Securitisation And Reconstruction Of Financial Assets

And Enforcement Of Security Interest Act 2002, (SARFAESI Act.)
All of you the under mentioned parties are hereby informed that the bank has initiated proceedings against each of
you under the SARFAESI Act and the notice ufs 13(2) of the Act sent to each of you separately by registered ad post
dated below inentioned date but the notice was retumed un-served/undelivered. Hence each of you are hereby
called upon to take notice to pay jointly and severally the outstanding amount, as detailed below, within 60 days from
the date of this publication failing which bank will proceed against the below mentioned properties ufs 13(4) of the
said Act. Needless to mention that this notice is addressed to you without prejudice to any other remedy available to
the bank. The borrowers/guarantors in particular and public in general is hereby cautioned not to deal with the
property mentioned below and any dealing with these properties will be subject to the charge of Punjab National
Bank for the amounts and interest thereon.:
The borrower's/guarantor’s /mortgagor’s attention is invited to provisions of sub-section (8) of section 13
of the Act in respect of time available to redeem the secured assets.

§ Name & Address of Description of Dateof | Amt. of
N Borrowers/Guarantors Property Notice | notice ¥
1| Borrower- Smt. Sanju Devi Wio Sri Om Pal | EQM Residential property part of Khasra No. 322, Situated at| & |34 60,388.95
Singh, Ca-Borrower- Sh. Ompal Singh Sia | Moh. Pusp Vihar Colony, Vill Yahiyapur, Hathras, Area- 216.49| & as’mgﬁ.mm
Sri Chandra Pal Singh Sq. Mtr,, Owner: Smt. Sanju devi w/o Ompal Singh, Bounded | & | “+inti & Other
as: East- Rasta 20 ft. Wide, West- Plot Umesh Sharma,| = Expenses
North- Rasta 20ft Wide, South- Temple

You all are advised (1) After expiry of 80 Days bank will proceed for possession as per Sec 13(d) of SARFAESI Act. (2) To pay the balance
outstanding amount interest and costs etc, within 60 days from the date of notice referred to above to avoid further action under the SARFEASI
Act. (3) Pursuant to Section 13 (13) of the aforesaid Rules, you are hereby informed that the sale, transfer, or any other form of transaction
invalving the aforementioned mortgaged property shall be in contravention of the said Rules under the SARFAES] Act.

Dated : 18.05.2026 Authorised Officer

DMI HOUSING FINANCE PRIVATE LIMITED

Regd. Off.: MBD House,

Zafar Marg, New Delh
E-mail: dmi@housingfinance.in, U65923DL2011PTC216373

T T 3T T —
LOST & FOUND

I, Shailender Nath Sharma S/o
Late Shri Mahender Nath Sharma
R/o House No. 83 Sector 17A
Gurugram Haryana- 122001 lost
my original conveyance deed of
House No. 60, Urban Estate
Sector 22 Gurugram Haryana as
per my FIR No. LR No. 305676/
2023 dated 03 April 2023. If
anybody found please contact-
\9810070236. )

tona simeie aw q punjab national bank

v, Fve-o4, Aymive, shan

Fefofern ayeen
Herd fedte i . R (Devout Nord | Pyt Ltd.) % &1 % & 1 wm fean
Ty o for L F i A S S o d iy e Tl T e
(F-17, Forefers s, i, eftam) w1 P ¥ a wdd ot &
TEAFEE [ 28.04.2026 F B T ® g Wt @ oo wen A B
e e A & i ar f o g sl 3 A i g s g3 i
T A / 9y e oi-wd g s i i T e § i
2 2 4% &1 A i 25.05.2026 UF 08.06.2026 3 e /@ o < ¥
aNE AT g R | 5 gE & W & A g e /Ay A #
Ft ST % 5 1 16.06.2026 (FFRaTe) 7 A 0 een A Refa B 95 3
AT T A A BT A AR T A S R S A weh

Gulab Bhawan, 2nd Floor, 6, Bahadur Shah
002 Tel.: +91-011-66107107, 011-69223700,

respect of the said shares certificate should lodge such claim with the company within in
15 days of the publication of this notice.

Folio No. | Certificale No.
KMF051735) 245554
401948
500502

No. of Shares
500 shares of face value 10/-

v
24433754 to 24433853,
05396682 to 95396781,
225953901 to 225954200
913219120 to 913220119

1000 shares of face value 05/

349
Date: ‘!306202ﬁ PJar.e Ambala RAMAN KAPUR

[See Rule-(1)] POSSESSION NOTICE (For

property)

Whereas, The undersigned being the authorized officer of the DMI Housing Finance Private
Limited under the Securitization and Reconstruction of Financial Assets and Enforcement of
Sacurity Interest [Act], 2002 (54 of 2002) and in exercise of powers conferred under Section
13{12) read with [rule 3] of the Security Interest (Enforcement) Rules, 2002 issued a demand
nofice dated 05-JAN-2026 calling upon the borrower 1. RAMLAL KUMAR (Borrower) 2.
SONAM DEVI (Co-Borrower) 3. SONU KUMAR AND 4. BOBBY SHARMA (Guarantor) to
repay the amount mentioned in the notice being Rs.669736/- (Rupees Six Lakh Sixty Nine
Thousand Seven Hundred And Thirty Six Only) as on 05-JAN-2026 within 80 days from the
date of receipt of the said natice.

SHILLONG MEDICAL COLLEGE
Government of Meghalaya

Pasteur Hills, Lawmali Road, Shillong, Meghalaya - 793001

email: shgmedicalcollege@gmil com | webste: shillongmedicalcollege.coin

NOTICE INVITING RFP FOR PROCUREMENT AND
INSTITUTIONAL ACCESS OF DIGITAL MEDICAL E-BOOK
COLLECTION FOR SHILLONG MEDICAL COLLEGE

Dated: Shillong the 12" June 2026
SMCMS-05/2026/e-Books/07: The Shillong Medical College
Management Society, vide NIT Reference No. SMCMS-05/2026/
e-Books/05: dated 12" June 2026, invites Request for Proposal
(RFP) from eligible and qualified bidders for procurement and
institutional access of Digital Medical E-Book Collection for
Shillong Medical College, Shillong, located at Pasteur Hills,
Lawmali, Shillong.

Interested bidders may obtain the detailed RFP document from
the official website: https://meghealth.gov.in/.

Sd/- Member Secretary
Shillong Medical College Management Society

MIPR No.: 798
Dated: 12-06-2026

) wvm EE]

notice through publication.

Reglonal Office 2 : Padam Business
Plrktoc.12A,valltu.A¢u

Notice Under Section 13(2) Of The Securitisation And Reconstruction of
Financial Assets and Enforcement Of Security Interest Act 2002.

Whereas at the request of you (below mentioned borrowers), Canara Bank has granted Credit Facility |
against schedule property creating security interest in favour of the Bank. The particulars of property morigaged i
by you by way of deposit of title deeds creating security interest in favour of the Bank are mentioned hereunder. )
As you have failed to discharge the debt due to the Bank, the below mentioned loan account has been
classified as Non-performing Asset as per the guidelines issued by the Reserve Bank of India. As the Demand
Notice sent to you by Registered Post calling upon you to discharge the debt due to Bank, we are issuing this

Demand Notice

The )i ) having failed to repay Lheamuunt
notice is hereby given to the -bor and th
public in general that the undersigned has Bken the Plly!n:al Pussess»cn of the pmper{y
described herein below in exercise of powers conferred on him/ her under Sub Section (4) of
Section 13 of the Act read with rule 8 of the Security Interest (Enforcement) Rules, 2002 on this
10thday of June of the year 2026.

The barrower and the public in general is hereby cautioned not to deal with the properties and
any dealings with the properties will be subject to the charge of the DMI Housing Finance Private
Limited for an amount being Rs.669736i- (Rupees Six Lakh Sixty Nine Thousand Seven
Hundred And Thirty Six Only) as on 05-JAN-2026 together with furlher interest thereon at the
contractual rate of interest il the date of payment& expenses thereon.

The Borrower(s)/Co-Borrower (s)/ Mortgagor(s) Guarantor(s)'s attention is invited to provisions
of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured
assels.

Description of the Immovable Property
“Legal Address : Plot No 62A Khasra No 1828 Pargana- Roorkee Village Aneeki Heatampur,
Haridwar, Uttarakhand, 248402, India, Area 39.59 Sq ft * Bounded as follows: - On the north
by:Plat of other, On the south by : House of Maju Mishra, On the east by ; House of Teerath Lal
Agreni, Onthe west by: 15 feet wide road
Date:13-June-2026
Place:HARIDWAR

Sdi- Authorised Officer,
DMI Housing Finance Pvt. Ltd.

e S it e, o A X, Ram

b GOVERNMENT OF HARVANA [l

s WESTE OFFHE | NDALORICRCONT
SR CORMTH SOMDCRE/ME | DEALSEML
10TE MITHGTR DR M) G35 W78 506G (4M) 46 PER OGN
TEA SECFFATINND GCRMOHH RIS PR I
Ll DATECE SUBESYH EMBORD LA 52508 e 2 riitbemn
(siHg)

FOR FURTHER INFORMATION KINDLY VISIT : www.haryanaeprocurement.gov.in o www stenders.ary.nic.in

Name & Add. of Borrower/
Guarantor/ Mortg

Description of Property
Branch: Tilak Nagar, Firozabad

TS 202 TH04B1E0V 5]

Dateof | Amount of
Demand! Demand Notice (%)

SIS ARRTT &1 Srafad

Ugulel Ud W@eadl 9hsd, Afe-ir
F-teade e smigv gaa

(1" call)
f3ferer @ weEm — DWSD.'RPWSJMed-DMZOZGQ?
11.06.2026
['Remaining work of PANDU Rural
0 | T w1 A Water Supply Scheme under Drinking
w0 Water & Sanitation Division,
Medininagar on tumkey basis. "Year
2026-2027.
600.14 ( v =5 wi=E wHAE) |
6.0015 (o = T war g @ qme)
10, - (78w T A
18 (waTE) s + 3 (@) =i Tral &
Run
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04/07/2026 / 05.00 5 arwres aw

wTEpfer ¥ w (e #)
2 | s @ wit (o ®)
R s @ g

4 o g we @ s

5 |Fmwge ® (Aaa e @ |
fafer v ww
BEEEE LR

T I@ﬂld fem fafer od

8 mtﬁre & e, En
drenfiaft o d-mata

NETE WA, F FE 120
10.2023 & SMTE

04/07/2026 | 05.00 73 anwres a®

9 — 06/07/2026 / 05.00 7 amwea s
10 wTed i, Tarete [a waded W,
AR
11 FRUTEE HRI, TeTa G4 v Tied,
& wrferm @ wm aftefr |
12 prder TEEE | 9973742366

=i
13| §-rrarcie o &1 seran |
]
Ate— PR @ gasfaa afd ge—ae wad 21 awrang smes
N afd 7 e wn
faega s @ A@wnge hitp:/jharkhandtenders.gov.in W
S wEA @rlurce aifirr,
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PR 382286 (Drinking Water and Sanitation) 26-27 (D)

0651-2490920

CGD COMPLEX BRANCH
ELECTRONICS NIKETAN BUILDING

Borrower- Samim Bano W/o Sagir | Land and building situated at Mauza Prempur Raipura, | 4 | 31,20,064.72 CGO COMFLEX, 6 LODHI ROAD; NEW DELHI- 110003
Anhmad, Add.- 577 Durgesh Nagar | presently Mohalla Durgesh Nagar, Firozabad, Property | & et ORI A RefNo: 6048/ADVi2026-27/023 Date: 21.05.2026
Vasath Firozabad, Co- Borrower- | in the name of Samim Bano W/o Sagir Ahmad, Bounded 3 By Courier/Registered Post A/ID
n 5 % y " " : = & Other PUBLIC ANNOUNCEMENT
Rashid Sin2SadlAlmed, Add - se: Eeet: st 10,1t wide, Weak: Plat ol Riyezixic, E Expenses [Under Regulation & of the Insolvency and Bankruptcy Board of India (Insolvency To,
Durgesh Nagar Gali No 3 Firozabad | North: Plot of Sarfaraz, South: Rasta = - Resolution Process for Corporate Persans) Regulations, 2016 MISROYAL TIGER BUILDING MATERIAL SUPPLIER
Borrower- 1. Mayank Yadav Sfo |Emt of Residential pmpeqﬁvn Siluated al Mohalla Chau | @ | 29,66,989.16 Na\"gate FOR THE ATTENTION OF THE CREDITORS OF RAYWAYS INFRA PROJECTS PVT, LTD. Rep by Prop. Jasvindra Singh, Kondli, B§ngar Pargana, Dankaur, Greater Noida, ,
Vijendra Singh, 2. Vijendra Singh | Near Clock Tower Bearing Municipal No. 24, Tehsil and | &  Firast markets With RELEVANT PARTICULARS Gavtam Budha Nagar, UP-201308 Also at: Jasvindra Singh, 7 Shafipur Sec-148 , GB
Yadav Sfo Vidharam Yadav, Add. of | District Firozabad, Area: 52.25 sq mtr., Properly in the | <5 &"oel:;ﬁ 1. Name of Corparate Debtor Nagar, Kasana, Ghaziabad-201310
both- Nehru Nagar- Rehna Ki Puliya- | name of Mayank Yadav, Bounded as: East: Plot of| = EXPariEas focused 2. Date of Incorporation of Corporate Debtor  108.12.2020 Sir,
Firozabad MukeshAgrawa\ West: Plot of Mukesh Agrawal, North: | &5 P 3. Authorlty under which Corporate Debtor 1s| Regisirar of Companies, Haryana NOTICE U/S 13(2) OF THE SECURITISATION AND RECONSTRUCTION OF
bii insiaht incomoraiad) registered ' FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002
ght. 4. Corporate gentity Number/ Liited Labity| U45201HRZ0Z0PTCO91460 b i O%aggoj"&g’a”‘egem R s e
: ; FEFEERS N aggregating to an amount of Rs. e give hereunder details of various c
Borrower- 1. Ravi Sharma Sfo Rajesh | EMT of Residential Property at EWS H. No. A-306,| «© 3,98,501.03 ber of Corporate Debtor 4 z
Sharma, Add.- 306 Sastipuram, Agra, | Sector-A, Shashtripuram Yojana, Sikandra, Agra, Area- g A 'I i Giat daly sactor rand 5. Adress of Registered Office and Principal[Unit No. 309, Vipul Trade Center, Sohana) oty eeandly S nderas on el ol s nalie:
2. Jitendra Sharma, Add.- EWS H No[28.04 Sq Murs., Property in the name of Ravi Sharma | & oy LR P L Office ifany) of Corporate Debtor Road, Sector 48, Gurgaon 122018 Nature of Facility s d Limit ding dues
e . B e e e e oo ‘i | (Espenoss TAkST avers A e frcy Commarosioerd e ropec DB ARG 208 {a) Cash Credit Account | R, 25,00,000) Rs. 26,26,310.78
Road, North - H NO A-307 of Jitendra Sharma, South—| o R e e e P e Steieod s 71087220
Rasta 6.00 Mtrs. Wide Road every day with % process ¥ 2. The aforesaid credit facilities gmnlsd by the Bank are secured by the following
ch: Shikohabad, Firozabad The Compass in 3. Name and Registraion Number of|ATUL DEEP GUPTA, IBBIIFA-DDSIPAICAH| |, i 20days pSanF
oo et 8 s B s ot B o] [Ssantete | | BB, | |y T o o vmineomansalncd " Pl TOR e Rt i 100 s v s
Shikohabad Fimzabéq. hZ Mr. Ashok Hoad‘. Par Muslafab.;ld',: Tehsi .Jasrar‘la Distt-Firozabad, 3 :!:n(l)el;]eesrt 9. Address and E-mall of Interim Resolution|1124, The Cusloms & Cenlral Excise Co-0p. 3 rsmy:,:l ::ﬁﬁ;ﬁ,:z‘ﬂmﬁﬂ:ﬁ,?ﬁwdues to the Bank under the said credit
\\Cgt: %’ﬁ,gfs"ﬂnwa%‘;? Af,;,“f,‘,sm' %z?jg?é%:; m'; sﬁ;: O'Z,ﬁgid”a;ge ELQ:"_'%Q::‘ b Expenses To book your copy, Prolessiorial, a8 registared with e Boand 2“;3?:5&1:9;’::"&;?:";?“7 facilities, we have classified your account as Non-Performing Asset with effect from
Vil - Usman Pur Parham, Shikohabad | Gyan Singh, West. Etah- Shikohabd Road, North- Plot SMS reachbs to TR 3 E-mal o be used for{ 1724, The Customs & Contal Ex052 Co- 14.05.2026 in accordance with the directions/guidelines issued by the Reserve Bank
Firozabad of Ksh I, South - Land Gyan Singh 57575 or emall (835, mlhmalhtenm used for| SEEWfSI?sET'S‘ C nf étotsa -0p., of India. -
2. EMT of Land & Building Property Situated at Gata no. 1572, Mauza Paadham (Pahadpur), Professional E-mail: atukleapgupts@omail com & For Re reasais sialad aboe, wet herety e yout batios tncer. Section (<) of the
o b 5 5 order@bsmail.in above noted Act and call upon you to discharge in full your liabilities by paying lo the
Etah- Shikohabad Road, Par Mustafabad, Tehsil Jasrana Distt-Firozabad, Area- 190.45 Sq . LastD: R [25th June 2026 R
Mirs., Property in the name of Mr. Sunny Yadav Slo Ashok Yadav, Bounded as: East- Pahadpur LaitDakeior /0 Bank sum of Rs. 25,28,310.76 +interest w.e. 21.04.2026 (contractual dues uplo the
Road, West- Agg Land of Samanti, North- Agg Land of Samanti, South- Plot of Yogesh ;rz.scwbasse:csﬁzlc:rgims.ﬁany uzr:jerdau;_e (;} MotApplicable/[Specify] daletsol n:uﬁe} wlulhgnhar interest thereon @ & 15%p“:!E ;mﬁ.ll‘nded with m;)nlhly
= L L = ul n Section 21, ascertain rests, and all costs, charges and an Y you
If you, the aforementioned persons fails to repay the above mentioned amount due by you with future interest by thenterm ResolutonProfessonal within 2 period of 0 days from the dale of this notice,failing which please note that we
and incidental expenses, costs as stated above in terms of this notice under Section 13 (2) ofSARFAESI Act, TS il I ks
bt P kb > : - 5 13 Namesof Y \ppl [Specily] will entirely at your risks as o costs and consequences exercise the powers vesled
within 60 days from the date of Publication of this notice, the bank will exercise all orany of the rights detailed . s with the Bank under Seclion 13 of the Securitisation and Reconstruction of Financial
under Sub-section (4) of section 13 of SARFAESI Act and other applicable provisions of the said Act. This Business Standard alass (Three namesforeach ciass) Assets and Enforcement of Security Interest Act, 2002, against the secured assets
notice is without prejudice of the Bank's right to initiate such other actions or legal proceedings, as it deem Insight Out T4, (a) Relovant Forms and (o) Detals of| Web ik ips ibbigov d above.
necessary under any other provisions of law. dR 3 lableat 5. While we call upon you to discharge your liability as above by payment of the entire

Dated : 13.06.2026 Place : Agra

bl Ca

dues lo the Bank together with applicable interest, all costs, charges and expenses
incurred by the Bank till repayment and redeem the secured assets, within the period
mentioned above, please take important note that as per section 13(8) of the
SARFAESI Act, the right of redemption of secured assets will be available to you only
1ill the date of publication of notice for public auction or inviting quotations or tender
from public or private treaty for transfer by way of lease, assignment or sale of the
securedassets.

. The amounts realized from exerclsmg lhe powers mentioned above, will firstly be
appliedin payment ofall urred by us and/or
any expenses incidental thereto, and semmﬂy in discharge of the Bank's dues as

d above with interest from the date of this notice till the date of
actual realization and the residue of the money, if any, after the Bank’s entire dues
(including under any of your other dues to the Bank whether as borrower or guarantor)
are fully recovered, shall be paid to you.

. If the said dues are not fully recovered from the proceeds realized in the course of
exercise of the said powers against the secured assets, we reserve our right to
proceed against you and your other assets including by filing legal/recovery actions

Authorised Officer

Naotice is hereby given that the Hon'ble National Company Law Tribunal, Chandigarh, has
ordered the commencement of Corporate Insolvency Resolution Process of Rayways Infra
Private Ltd. on 11th June 2026. The creditors of the above-named Corporate Deblor are
hereby called upon to submit their claims with proof an or before 25th June 2026 in the
prescribed forms. The financial creditors shall submit their claims with proof by
means only. All other creditors may submit the claims with proof in persan, by post or by
electronic means. A financial creditor belonging to a class, as listed against entry No. 12,
shall indicate its choice of authorised representative from among the three insolvency
professionals listed againstentry No. 13toactas aulhonsed |apre99n1.atwe ofthe class [Specrly
class]in FormCA. falseor

Date: 11.06.2028
Place: Chandigarh

ADITYABIRLA ADITYA BIRLA CAPITAL LIMITED
|TA|_ Reglstered Office : Indian Rayon Compound, Veraval, Gujarat-362266
Office : R-Tech Park, 12th Floor, Nirlon Complex, off Western Expressway, Goregoan Fast

o

sets and n
mmmubmmmmmtenmmm 2002 (54 of 2002).

On account of the amalgamation between Aditya Birla Finance Ltd. and Aditya Birla Capital Ltd. vide the Scheme of Amalgamation dated 11.03.2024 duly recorded in the Order passed by

the National Company Law Tribunal - Ahmedabad on 24.03.2025, al SARFAES| actions initiated by Aditya Birla Finance Lid. in relation to the mortgaged praperty mentioned below,

stands transferred to Aditya Birla Capital ftd., the amalgamated company.

Accordingly the Autharized Officer of Aditya Birla Capital Limited / Secured Credior had taken possession of the following secured assets pursuant o notice issued under Sec. 13(2) of

Securitisalion & Recanstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI) for recovery of the secured debls of the securad creditor, for the dues as

[ATUL DEEP GUPTA]

—
I1BBI Regn. No.: IBBIIPA-D03/IPA-ICAI-N- 00479’2025—2026!14574
Address:- 1124, The Customs and Central Excise Co-op Soc., Sector 51-B, Chandigarh
E-mail: @gmail.com!

mentioned herein below with further charges and cost thereon from the following Borrowers and Co-Borrowers. Notice is hereby given to the public in general and
Borrowers and Co-Borrowers that e-auctian of the following properly for realization of the dabts due to the Aditya Birla Capital Limitad wil be held on "As is where
and "Whatever there i

" basis
DATE & TIME OF E-AUCTIO! 0™ JUNE 2026 & LAST DATE OF RECEIPT OF KYC & EARNEST MONEY DEPOSIT (EMD) : 20™ JUNE 2026

articular to the
"As is what is*

=

B forrecovery of the balance amount due alon,
Sr| Name of the Borrower(s) & Co- i Reserve | Eamest Money Deposit (EMD) | pamand Notice Date & before Debts Recovery Tribunal/Courts, Ty g
b Borrower(s) Description of Properties /Secured Assets Mnﬂh {in Rs.)/ lnzru;sm]-nm{mm Total Amt (n Rs.) 5 :‘Ima" ﬂl:Tsel‘crll;’ﬂdeﬂlﬂlm;':k"'“f_"V';:'s} e el e
. Please take note that as per Sub-section (13) of the aforesaid Act, aftet receipt of this
1 ;g&#ﬂrﬂa“%m&m é{\ Trluat Pigceg AndMP?rgﬂﬁg;flamﬂRelslﬂ%entP;aI H&uspeh mh INR 11-0UL-2025 & Rs notice, you are restrained from transferring or creating any encumbrances on the
. ruchire, "“U p AR Pt Rs.6,96,500/- (Rupees Six 3 i i
2. MISS PO0JA, WI0 AMAN 135 Haing Aroa 110 5. Yards Or 0949 Sq. Mators| BOES0001 | ol o it gt s{ﬁf:j;se‘“m assets whether by way of sale; lease, license, gift, morigage or
KUMAR, ;ule;slimng nhEaég %1 Feel H"I ngi 21 NFeetGI‘rr"Sf orgw 6?(‘ Shery NINE hundred only) Severty-Six Thousand - ‘ . ) ‘
3. MISS NEELAM, W/0 VERENDER |Feet In Soul iluated In_Khasra 1 SO kot . U Five Hundred Ninety- 9. The undersigned is a duly authorized officer of the Bank to issue this notice and
3 et Ko o i Saﬂra‘“%peﬁ'mux”’ﬂ:dlagﬂ LORHSAND | Rs. 25,000 (Rupses twenly | Five And Twenty Five exercise powers under Section 13 of aforesaid Act.
Loan Account No. - v Puram Colony, Inside Hodood Muncipal Board, |THOUSAND) five thousand only) Paisa Onty) 2 an 03- 10. Needless to mention that this notice is addressed to you without prejudice to any other
IABDHRSTS000000775305 - 5 -
Saharanpur. right or remedy available to the Bank.

Yours faithfully,
NAME: YOGENDRA SINGH PANKHOLI
DESIGNATION: CHIEF MANAGER
AUTHORISED OFFICER

For detailed terms and conditions of the sale, please refer to the link provided in Secured Creditor's website i.e. hit
Auction-under-SARFAESI-Act.aspx or https://BidDeal.in. Contact Details - Aditya Birla Capital Limited. Authorized Offices
Vedprakash Mishra (9004026790), Mohit Sharma (9873913955), Komal Patil (3867895795), Jahirul Laskar (9706003075), As|
Date: 13.06.2026, Place : Saharanpur

bfl.adityabirlacapital.com/Pages/Individual/ Properties-for-
et Singh (97 20029337), Apoorva Danthi (393

h Srivastava (9696515559)
Authorised Officer, Aditya Birla Capital Limited

Place: NEW DELHI
Date: 21.05.2026




